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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABADC BENCH ¢ AT HYDERABAD

BA 612/94, Dt, of Crder:31=5=94,

G.Sridhar Bahu

...Applicant
Ve,

1. The Superintendent of Post Offices,
Anantpur Division, Anantpur,

2. The Pgst Master General, AP,
Seurthern Region, Kurnool-=5.
«ssflespondents
Counsel for the Applicant : S5hri Krishna Devan,
Counsel for the Respondents : Shri K.Bhaskara Rao,Addl,CGSC

CORAM;:

THE HON'BLE SHRI A.B.GORTHI : MEMBER  (A)
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(BRDER  PASSED BY HON'BLE SHRI A.B.GORTHI, MEMBER {R) )
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In this application the relief claimea by the
applicant is Fo; declaration that She is entitléd to
Productivity Link éonus (P.L.Bonus) at the raté applicable
to the feguyar Postal Aasistants fram23-11_azltg 10-9-88

and to direct the respondents to pay the ssme to hif.

24 The applicant was selected for appointment as Postsl
Assistant but was initially offered appoinﬁment as Reserve
Trained Pool Postal Assistant (RTPPA). He worked in that
assignment from 23-11-82 to 10-9-88 after having undergone
the rEqﬁired job orientation training. Dn-lgﬁgkﬂa he uas
given regular postal appointment. The applicanF claims
that .*he having worked for more than 240 days in each year
during the period of 1982 to 1988 “he is entitled to P.L.
Bonus at the rate as is applitev:i. to regular Postal

Agsigtants,

3. Heard learned counsel for bsth the parties.
Mr.Krishna Devan, lesrned counsel for the applicant has
drawn our attention to a judgement of the Ernakulam Bench
of the Tribunal in a similar matter, In that case it was
held that RTP Postal Assistants who put in 240 days of
service in each'year ending 31st March wulid be entitled

to P.L.Bonus, It was further held that the ampunt of .

F.L.Bonus would be pased on their average monthiy =°

-000.3.
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emoluments determined by dividing the total emoluments

for each sccounting year of eligibility by 12 and subject

to other conditions_of the scheme prescribed from time to =
tiaz,
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applicents in.the case (0A 171/89) decided by the Ernakulam
- Bench of t he Tribunal ué see no reason why the appiicant
should not be given gimilar benefit.

5. Consequently we sllow this 0.A. at the admission
stage itself uiih a dirsction to the respondents to grant -
to the applicant the same benefits as granted by the
£rnakulam Bench of the Tribunal in the aforestated case.

The respondents shall comply with this order within a period
of 3 months from the date of communication of this orders.

‘o order as to costs.
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| - , . ‘ (A.B.GORTWI) { -
| : ' | Member (A) ‘
; "} Dt, 31st May, 1994, t
§ Dictated in Open Court. )
l avl/ : - /?Uflzﬁﬁafbeﬁn
. Deputy Registrar{J)cc
To

|

| 1, The Superintendent of Post Offices,

f Inantgpur Division, Arfantapur,.

{ 2. The Postmaster General, A.P.%outhern Region,

; “Kurnool-5. :
‘ 3., One copy to Mr.Krishna .Ievan, Advocate, CAT.Hyd,
4, One copy to MI. ¥ -$hosteno i AdAl .CGSC. CAT+Hyd,

5, One copy to Library, CaT.Hyd.
6« One sparecopy.
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IN THE CENTRAL ADIINISTRATIVE TRIEUNAL

HYDERABAD SENCHE LT FYDIRALBAD,

ICE V. NEELADRT RAQ
VICE CHaTRMAN

ND G
«G RTEI 21 MEMBER(Z)

THE HON'BLE MR.,JUS:

THZ HON'BLE MR.A.7

x
THE HOMN'BLE IR.T.GHANDRASERIZ R REDDY
' | MEM3ER(SUDL )
KD . -

[HE HON'BLE. MR.R /RMGAR}.JAN : MEMBER(Z)

-

Dateds A= ¥ -1994,

ORDEL/ TUDGMENT 3

Melie/RJACA, NO.

' in
0.a.lio, Q\VIC“'H

- T.A.No, (AP, )

Admitged anc‘-.‘Interim Directions.
Issue Y

F-‘;_lld/ied ‘/lr Wmm‘\
—_— =

Disnosed of with directions
Dismisded. .
Dismisged as withdrawn
Dismis ed for- default.

Re jected/Ordered.

"No order as to costs. ;
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